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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEMW DELHI

_~ " Dateds 9,9,1993

OA No, 2734/91 : S M A A
b Kot & 12 atners ‘ " Applicents
3043/91 Hard Mohsn & 24 ethers ; Apnncmt-

" pA 331/92  Kemal Singh & 26 ore. sme ‘Appli ’““

0A'816/92  Ram Cheran & 15 ethers, g Amum
" 2210/92 Amar Pal Singh & 7 Ors. Appucmt.';

| 'O’o
Union of India & Ors, ' ‘ | g p..m

s ]
Shri V.P, Sharma, Counsel fer applicants . ! in o 339/92
Shri Repesh Ga utam, Counsel fer respendents]

in Mot of the cases - Shri ;.P. Sharma for applicants

s&%&mh & shrd srz.- Moerjani for
R“Md-‘t'. : — '

CORAR

1. Hen'bls Mr, Justice 1P, Sharma, Bember (3)
2, Hen'ble Mr, B.K. Singh, Member {n)

JUDGMENT {ORAL)

(de1iversd by Hen"ble Mr, Justice J.P. Sharma, .

ember (J)

In OA-2734/91 (Ram Kishan & 12 Ors,), BA-3043 (Hari Mohan &

24 ors,), OA=331/92 (Komal Singh & 26 ors,), GA-816/92 (Ram Charan &
15 ers,) and 0A-2210/92 (Amar Pal Singh & 7 ors,) all these applicants

have filed these applications separately while they wxa were work ing

as coal unloading labourers in the Leco Shed, Western Railway, at

the Railway Statien Jaipurjmdakui. Since the cemmen guestion of
on

fact and law is invelved /almost the same issus, thdmApn)icstians

are being disposed of by a common judgment.
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24 The applicants in al1 these applications haye claimed
similar relief that the respendents be directed to re—-sngage the
applicants in preference to the Juniors till the regularisation

of their services,

% e heard the learned Counsels of the parties ang perused

the records, The respondents in some of the above-ment ionad

The schepe Prepared by the Tespondents for engagement eof casugl . fﬂ‘

labourers is subject to the following stipulations g~

i) Such of the contract labour wil]l pe engaged as
Casual labour whe have worked as such fer at least 120
days during the preceding two years ag on 1,7,92;

i) Their engagement as Casual labour will only be consi=
dered in Mschanical Deptt., on the Railway as g whole,

depending upon the requirements;

iii) The casual lebour to be SO #ngaged have to satisfy the
Prescribed ace limits Namely 18-28 Yeqrs, Upper age
limits may be relaxed to the extent of engageme nt as

piece-rated contract labour; and

iv) Once engaged as casual labour, they will be governed by

instructions as applicable to casual labour,

We have heapd beth the Counsels at length. The learned
Counsel fer the respondente has also referred tu the decisien
in earlier DA No, 581/88 passed by the Jodhpur fench and another
Judgment passed in 0A2685/914 decided.by the Principa 1 Bench by

the order dated 16th July 1992,
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The learned counsel for the applicant shri V,P, Sharma

stated that the applicants are satisfied with the scheme and now no

grievance survives te them,

In the above facts and circumstances, all the applications are
disposed of with the direction to the respondents to implement the
scheme, they have anre xed with the reply and give benefit if the

applicants are covered under that scheme,

Costs on parties,

( BOK. Siﬂgh ) ( JOP. Shama )
A.M, Jde M,
vpc .
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